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1. 

2. 

3. 

4. 

5. 

Sub: Action taken report and Plan of Action of Original Application No.54/2025/EZ before 
the Hon'ble NGT in connection with the Belgachia Trenching Ground of the HMC 

(SWM & SD part only)-Reg. 

Ref: (i) Memo No. 506(4) (Law)/UDMA-15011(15)/3/2025-LS-MA SEC-Dept. of UDMA Dated 
Kolkata, the 22d July, 2025 

(i) Memo No. 363(5) (Law)/UDMA-15011(15)/3/2025-LS-MA SEC-Dept. of UDMA Dated 
Kolkata, the 10" June, 2025 

Apropos the above subject matter and in compliance of the Operative Part of the Solemn Order 
dated 29.05.2025 passed by the Hon'ble NGT in OA No. 54/2025/EZ, the Updated Action Taken 
Report is as follows: 

Jadavpur University has been engaged for the work of "Consultancy service to soil 
investigation, topographic survey of Belgachia dumpsite and nearby slum area of 
dumpsite, under Howrah Municipal Corporation and to suggest remedial measures to 
combat the disaster which occurred at the dumpsite." The University has already 
submitted the Soil Investigation and Topographic Survey Report to KMDA. The said 
technical reports are in scrutiny upon which necessary ground implementation of the 
recommendations are to be adopted. 

However, as per Remedial measures recommended by Jadavpur University, the total 
drainage network around Belgachia dumping ground at 'B' road & 'C road has properly 
been developed. It is observed of late in wake of cloud bursts that partially water logging 
has occurred, however the retention time is substantially reduced around Belgachia 
Dumping Ground. 

The progress of the existing work of * Bio-mining of Legacy Waste and Land Reclamation 
of dumpsites utilizing scientific method located at Belgachia Dump Site, Howrah under 
Howrah Municipal Corporation on Turnkey Basis" has been escalated. 

One (1) number Vibratory Screen has been installed over Zone-ll to process and disposed of 
Legacy waste from Zone-|I i.e. affected Zone so that the height of dump site can be reduced 
subsequently risk of slope failure and soil failure can be minimized. 

Considering the gravity of the situation, KMDA has invited short period tender notice for 
processing and disposal of balance quantity of the legacy waste at Zone-II in 3 (three) 
packages as follows: 

a) Bio-mining of Legacy Waste and Land Reclamation of dumpsites using scientific 
method located at Belgachia dumpsite under Howrah Municipal Corporation on Turnkey 
basis-Zone-II/A. 

b) Bio-mining of Legacy Waste and Land Reclamation of dumpsites using scientific 
method located at Belgachia dumpsite under Howralh Municipal Corporation on Turnkey 
basis-Zone-II/B. 

c) Bio-mining of Legacy Waste and Land Reclamation of dumpsites using scientific 
method located at Belgachia dumpsite under Howrah Municipal Corpora�ion on Turnkey 
basis-Zone-II/C. 

Superintending Engineer 

Ping. Circle, SWM Sector 

K.M.D.A. 

6466827/2025/WSSSWM(KMDA)

1

File No. KMDA-27099/41/2025-WSSSWM(KMDA)-KMDA (Computer No. 1196959)

Generated from eOffice by SUBRATA BARMAN, SE(SB)-WSSSWM(KMDA), SE(WSSSWM)(KMDA), KOLKATA METROPOLITAN DEVELOPMENT AUTHORITY on 06/08/2025 12:34 PM
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6. 

1. 

2. 

3. 

After issuance of Administrative Approval & Financial Sanction (AA & FS), LOI has been 
issued and Work order will be issued shortly and subsequently work will be started. 

Plan of Action for compliance of the process of the Bio-mining for the left over legacy 
waste at the Belgachia Trenching Ground (BGT): 

The process of Bio0-mining of legacy waste under existing tender will be escalated so that 
the tendered quantity can be completed within October, 2026. Present status of the 
existing work: 

Tender No: 07/SE(Plg)/SD&SWM/KMDA of 2022-23 

Name of the Agency: M/s AAKANKSHA ENTERPRISES 
C-108, Mahavir Vihar, Sector-I, Dwarka, 

New Delhi-110045 

Work Order No, & Date: 203/EE/HD/SD&SWM/KMDA/W-86, dated-12.04.2023 

The total area of the Belgachia dumpsite is 22.00 acres (Approx) which is divided in 3 nos. 
zone. The work of bio-mining and land reclamation is completed at zone-III and the area of 
land 1.79 acre (Approx) is handed over to HMC which will be utilized for setting up of 
Compressed Bio-Gas (CBG) plant and it is in process. At present, the work of bio-mining and 
land reclamation is running on in full swing at zone-I area, an area of reclamated land i.e. 
2500 Sq. Mtr. has been handed over to HMC for setting up of Animal Crematorium and 
Secondary Transfer point of solid waste from their end. 

The Work Order of 3 packages of bio-mining work are expected to be issued within 2d week 

of August, 2025. 

Expected date of completion of above 3 number packages shall be November, 2026. 

4 Expected date of completion of existing project shall be October, 2026. 

Superintending Engineer 

Ping. Circle, SWM Secior 

K.M.D.A. 

6466827/2025/WSSSWM(KMDA)

2

File No. KMDA-27099/41/2025-WSSSWM(KMDA)-KMDA (Computer No. 1196959)

Generated from eOffice by SUBRATA BARMAN, SE(SB)-WSSSWM(KMDA), SE(WSSSWM)(KMDA), KOLKATA METROPOLITAN DEVELOPMENT AUTHORITY on 06/08/2025 12:34 PM
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Special Law Officer <ngt.udma@gmail.com>

Action taken report and Plan of Action of Original Application No.54/2025/EZ
before the Hon’ble NGT in connection with the Belgachia Trenching Ground of the
HMC- (SWM & SD part only)-Reg.
1 message

Superintending Engineer <seplanning.sdswm.kmda@gmail.com> Wed, Aug 6, 2025 at 1:03 PM
To: ngt.udma@gmail.com
Cc: ceokmda@gmail.co, sdkmda.ce@gmail.com, "lawcellkmda@gmail.com" <lawcellkmda@gmail.com>

Sir/Madam
As per instruction of the higher authority ,an updated action taken report and plan of action in connection with original
application no.54/2025/EZ may kindly be perused for kind necessary action please.

Regards

  Superintending Engineer (Civil)
  Planning Circle
SWM Sector,KMDA

 
    

2 attachments

da30d0ec-cd0a-4bc3-b011-7fb06833fd3c.pdf
956K

Action taken report for Belgachia dumpsite on 31.07.25.docx
21K
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Kolkata 
Metropolitan 
Development 

Authority 
OFFICE OF THE SUPERINTENDING ENGINEER 

PLANNING CIRCLE, SEWERAGE, DRAINAGE AND SOLID WASTE MANAGEMENT SECTOR 

KOLKATA METROPOLITAN DEVELOPMENT AUTHORITY 

seplanning. sdswm.kmda@gmail.com 
BLOCK A, 6 FLOOR, UNNAYAN BHAWAN, SALT LAKE, KOLKATA - 700 091 

Memo No.: /SE(Plg)/SD&SWM/KMDA/W-212 Date: 03.03.2023 

From: The Superintending Engineer (Civil) 
Planning Circle, Sewerage, Drainage and Solid Waste Management 5ector 
Kolkata Metropolitan Development Authority 

To: M/s. AAKANKSHA ENTERPRISES 
C-108, Mahavir Vihar, Sector-1, Dwarka,
New Delhi- 110045 

Sub: Letter of Intent (LO1) for the work of 'Bio-mining of Legacy Waste and Land Reclamation of 

dumpsites utilising scientific method located at Belgachia dump site, Howrah under 
Howrah Municipal Corporation on turnkey basis (2d Call)'- Regd. 

Ref. 1. Memo No.: 
2. e-RfP no.: 

43/SE(Plg)/sD&SWM/KMDA/W-212 dated 01.11.2022 
10/SE(Ple)/SD&SWM/KMDA of 2022-2023 dated 01.11.2022 

2022 KMDA_419846_1 3. Tender ID: 

4. Initial Earnest Money Deposit: 

5. Accepted Offered Rate: 
Rs 10,00,000.00 

Rs 660.00 (Rupees Six Hundred Sixty) Per MT of 
output legacy waste processed through bio-mining 
and scientific disposal of different fractions from the 
dumpsite as per CPCB Guideline SWM rule-2016 
and any other guidelines issued by Govt of INDIA / 
Govt of West Bengal from time to time, as per the 
scope of work, inclusive of all taxes including GST, if 

any. 
6. Approximate quantum of legacy waste 

to be Bio-Mined utilizing scientific method 
and be removed to reclaim the land of Belgachia
dumpsite at Howrah under Howrah 

Municipal Corporation: 10,00,000.00 MT 

7. TENDERED AMOUNT: Rs 66,00,00,000.00 

(Rupees Sixty Six Crore Only) 

8. Administrative Approval of the Urban 
Development and Municipal Affairs Department,
Government of West Bengal, vide no.: 163/UDMA-13014(12)/47/2023-BDG-MA 

dated 01.03.2023 

9. Sanctioned Project Cost: Rs 6600.00 Lakh 

(Rupees Six Thousand Six Hundred Lakh 

Only) 
Page | 1 
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10. Additional Earnest Money Deposit: Rs 1,22,00,000.00.00 

(Rupees One Crore Twenty Two Lakh only) 
11. Project Code (KMDA): 
12. Tender No. assigned: 07/SE(Plg)/sD&SWM/KMDA of 2022-23 

Dear Madam/Sir, 

In inviting response to your tender (Part- I1) opened on 19.12.2022 and subsequent 

negotiated rate offered thereof vide your memo no. AAK/512-A/2022-2023 Dated 03.01.2023 

for the work as mentioned, along with all the references above, this is to inform you that your 

offered rateRs 660.00 (Rupees Six Hundred Sixty) Per MT of output legacy waste processed 
through bio-mining and scientific disposal of different fractions from the dumpsite as per CPCB 
Guideline / sWM rule-2016 and any other guidelines issued by Govt of INDIA / Govt of West 
Bengal from time to time, as per the scope of work, inclusive of all taxes including GST, if any, has 
been accepted by the undersigned after getting approval of the Finance Department (Gr.-T) vide 

U.O. No. Group T/2022-2023/1488 dated 03.02.2023, GoWB and subsequent Administrative 
Approval of the Urban Development & Municipal Affairs Department vide no. 163/UDMA- 
13014(12)/47/2023-BDG-MA dated 01.03.2023, for and on behalf of Kolkata Metropolitan 
Development Authority. Total value of this work against the approximate quantum of legacy waste 

to be bio-mined utilising scientific method and be removed to reclaim the land of dumpsites at 

Belgachia dumpsite at Howrah under Howrah Municipal Corporation of 10,00,000 Metric Ton (Ten 
Lakh Metric Ton) put to tender, stands at 66,00,00,000.00 (Rupees Sixty Six Crore Only). The 
Project Cost that has been sanctioned, by the Department, is Rs 6600.00 Lakh (Rupees Six Thousand 

Six Hundred Lakh only) 

Your offered rate has been accepted strictly as per terms and conditions stipulated in the 
electronic-Request for Proposal document and KMDA Form No.- I, subject to the following terms & 

conditions 

1. That your concerned Superintending Engineer will be the Superintending Engineer (Civil), 
Planning Circle, Sewerage, Drainage and Solid Waste Management Sector, KMDA, Block - A, 

6h Floor, Unnayan Bhawan, Saltlake, Kolkata 700 091. Thus, you are requested to contact 
with the Superintending Engineer (Civil), Planning Circle, for any communication with regard 
to this work, as mentioned. This has approval of the competent authority in this department. 

2. That you are to execute the Tender Agreement with Kolkata Metropolitan Development 

Authority (KMDA), in 1 (one) set of original complete Tender Document, signed on each page 
(to be submitted by the agency) and in 5 (Five) sets of Tender Documents including KMDA 
Form No.- 1, as will be available from Office of the Executive Engineer, Howrah Division, 
Sewerage, Drainage and Solid Waste Management Sector, KMDA, on non-refundable cash 
payment of Rs 600.00 (Rupees Six Hundred only) per set. All the formalities are required to 

be completed within 15 (fifteen) working days from the date of issue of this letter, failing 
which your tender will be liable to be treated as CANCELLED including forfeiture of the 
Earnest Money deposited with the tender without giving any further intimation to you. 

3. That your offered rate, i.e., Rs 660.00 (Rupees Six Hundred Sixty) Per MT of output legacy 
waste processed through bio-mining and scientific disposal of different fractions from the 
dumpsite as per CPCB Guideline/ SWM rule-2016 and any other guidelines issued by Govt 
of INDIA/ Govt of West Bengal from time to time, as per the scope of work, inclusive of all 
taxes including GST, if any, as accepted by the undersigned for and on behalf of Kolkata 
Metropolitan Development Authority, shall remain firm throughout the period of execution 
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of the contract till completion of the work. Nothing extra as price escalation shall be paid to 

you. 

4 hat the amount already deposited as Initial Earnest Money Deposit, i.e., RS 10,00,000.0o 
(Rupees Ten Lakh Only), will be converted as a part of initial security deposit. 

5. That you are to submit the balance amount of 2% of the tendered amount, that is the 

additional Earnest Money Deposit (EMD), i.e., an amount of Rs 1,22,00,000.00.00 (Rupees 

One Crore Twenty Two Lakh Only), in the form of Demand Draft drawn in favour of "KMDA" 

from a nationalised/scheduled Bank in India payable at Kolkata, that will also be conveted 

as balance part of initial security deposit. 

6. That the amount of Security Deposit will be 3% of the contract value, as per Memorandum, 

vide No. 796-F(Y) dated 25.02.2022 of the Finance Department, Government of West Bengal. 

The amount of 2% of the tendered amount, submitted initially as Earnest Money Deposit 

while submitting the tender and a 
with KMDA, will be converted as Initial Security Deposit. Balance security of 1% of the 

amount of each running account bill, will be recovered from each and subsequent bill till the 

balance of the amount of security deposit is realized. 

additional Earnest Money Deposit at the time agreement 

Security deposit shall be refunded after 12 (twelve) months from the date of handing over of 

reclaimed cleared land in all respect as per instruction of EIC. 

7. That, if the quantum of legacy waste to be bio-mined utilising scientific method and be 

removed is less than the amount as mentioned, any claim with regard to shortfall of waste, 
will not be entertained by the concerned Superintending Engineer, under any circumstances. 

8. That you are to obtain all necessary permissions and/or No Objection Certificates (NOCs) 
from authorities like West Bengal Pollution Control Board (WBPCB) etc., in order to process 
the existing legacy waste dumped at the dumpsite/s, before initiation of the work. KMDA 
may only assist in obtaining these permissions and provide requisite NOCs wherever 

required without any delay. 

9. That the Tender No. has been assigned as 07/SE(PIg)/SD&5WM/KMDA of 2022-2023. This 
Tender No. may please be referred to for all further correspondences. 

10. The Executive Engineer (Civil), Howrah Division, Sewerage, Drainage and Solid Waste 

Management Sector, KMDA, shall be the Engineer-in-Charge of the above work. 

11. That the time of completion of the work is 42 (Forty Two) months [3 (three) months for 

machineries installation + 39 (Thirty Nine) months for biomining], from the date of issuance 

of Formal Work Orde 

12. That you are to abide by your commitment to reclaim 100 % of the land as mentioned in the 

Request for Proposal for Belgachia Dump Site, Howrah under Howrah Municipal 

Corporation. 

13. No Departmental material shall be issued to the contractor in connection with the said work. 

14. That you are to produce documents of Labour License from the Labour Department, Government of West Bengal, and under Contract Labour Regulation & Abolition Act 1970 

Page 3 

227

19



and 
W

est Bengal 
C

ontract 
L

abour 
A

bolition 
&

 Regulation 
R

ules 
1972, 

w
ith tim

e-to-tim
e 

am
endm

ent thereof. 

15. T
h

at y
o

u
 
a
r
e
 to

 engage engineering personnel 
a
s p

er provision of th
e ten

d
er agreem

ent an
d

 
subm

it th
e evidence in this respect. 

1
6

. T
h

at y
o

u
 
a
r
e
 to

 com
ply th

e Provisions of A
pprentices A

ct 1961 an
d

 th
e R

ules &
 O

rders issued 
from

 tim
e to tim

e. 

1
7

. T
h

at y
o

u
 
a
r
e
 to

 abide by all th
e
 te

rm
s an

d
 conditions 

a
s
 stipulated 

in th
e T

ender A
greem

ent 
an

d
 th

e
 R

equest for Proposal 
a
s
 accepted. 

1
8

. T
h

at th
e
 w

orks should n
o

t b
e ex

ecu
ted

 beyond th
e perm

issible lim
it o

f th
e co

n
tract w

ith
o

u
t 

prior approval in w
riting of th

e
 appropriate authority. 

1
9

. T
h

at an
y

 additional w
ork, 

if required, 
beyond 

th
e
 ten

d
ered

 am
o

u
n

t, should 
b

e tak
en

 
u

p
 

strictly
w

ith
 

th
e
 

c
o

n
c
u

rre
n

c
e
 

o
f 

th
e
 

Superintending 
E

ngineer 
(Civil), 

Planning 
C

ircle, 
Sew

erage, D
rainage and Solid W

aste M
anagem

ent Sector, KM
DA. 

2
0

. T
h

at y
o

u
 shall have to

 su
b

m
it 

a 
W

o
rk

 Program
m

e C
h

art in 
th

e
 fo

rm
 

o
f B

ar D
iagram

 using 
PER

T/C
PM

 m
ethod before starting of the w

ork. 

2
1

. T
h

a
t y

o
u

 
a
r
e
 hereby d

irected
 
to

 g
o

 ah
ead

 w
ith

 th
e
 w

o
rk

 im
m

ediately 
in

 consultation w
ith

 
th

e
 

E
xecutive 

E
ngineer 

(Civil), 
H

ow
rah 

D
ivision, 

Sew
erage, 

D
rainage 

an
d

 
S

olid 
W

a
ste

 
M

anagem
ent S

ector, K
M

D
A

, w
ho w

ill issue the Form
al W

ork O
rder. 

2
2

. T
h

at 
a
s
 p

e
r th

e
 statutory o

rd
er o

f th
e
 L

abour D
epartm

ent,
G

o
v

ern
m

en
t

o
f W

est B
engal, 

1
%

 
(o

n
e 

p
ercen

t) 
cess 

on 
th

e 
cost 

of 
construction 

w
ill 

be 
d

ed
u

cted
 

from
 

th
e 

co
n

tracto
rs' 

progressive bill in a
n

y
 building 

o
r
 o

th
er co

n
stru

ctio
n

 w
orks u

n
d

er S
ectio

n
 

7 of the B
uilding 

&
 O

th
er C

o
n

stru
ctio

n
 W

o
rk

ers (RECS) A
ct, 

1
9

9
6

 an
d

 B
uilding &

 O
th

er C
o

n
stru

ctio
n

 W
o

rk
ers 

W
elfare C

ess A
ct, 

1
9

9
6

 an
d

 th
e
 ru

le fram
ed

 h
ereu

n
d

er. T
his 

c
e
s
s
 w

ill 
b

e deducted from
 all 

th
e
 ru

n
n

in
g

 bills an
d

 th
e final bill. 

Y
ours faithfully, 

s
d

- 
Superintending Engineer (Civil) 

Planning C
ircle 

S
ew

erage, D
rainage and Solid W

aste M
anagem

ent S
ector 

K
olkata M

etropolitan D
evelopm

ent A
uthority 

P
ag

e
| 4 

228

20



A
 

M
em

o 
N

o.
PY

SE
(P

lg
)/S

D
&

sW
M

/K
M

D
A

/W
-2

12
 

D
at

e:
 0

3.
03

.2
02

3 

Co
py

 fo
rw

ar
de

d 
fo

r 
ki

nd
 i

nf
or

m
at

io
n 

an
d 

ne
ce

ss
ar

y 
ac

tio
n 

to
: 

1.
 

Th
e 

C
hi

ef
 E

xe
cu

tiv
e 

Of
fic

er
, K

M
DA

 
2.

 
Th

e
D

ire
cto

r, 
SU

D
A

an
d

S
ta

te
 M

is
si

on
 D

ire
cto

r, 
SB

M
(U

)
3.

 
Th

e 
Co

m
m

iss
ion

er,
 H

ow
ra

h 
M

un
ici

pa
l C

or
po

ra
tio

n 
4.

 
Th

e 
A

dd
iti

on
al

 D
ire

cto
r, 

SU
D

A
 a

nd
 J

oi
nt

 S
ec

re
ta

ry
, 

U
D

 
8&

 
M

A
 
D

ep
ar

tm
en

t, 
G

ov
er

nm
en

t 
of

 
W

es
t 

B
en

ga
l 

(JC
) 

5.
 

T
he

 A
dd

iti
on

al
 S

ec
re

tar
y,

 U
D

 &
 M

A
 D

ep
ar

tm
en

t, 
G

ov
er

nm
en

t 
of

 W
es

t 
Be

ng
al 

(A
RM

) 
6.

 
Th

e
Jo

in
t 

Se
cr

eta
ry

, K
M

D
A

7.
 

T
he

C
hi

ef
 E

ng
in

ee
r, 

SD
&

SW
M

 S
ec

to
r, 

K
M

D
A

8.
 

T
he

 D
ire

ct
or

 o
f 

Fi
na

nc
e, 

K
M

D
A

 
9.

 
Th

e 
A

dd
iti

on
al

 C
hi

ef
 E

ng
in

ee
r, 

SD
&

SW
M

 S
ec

to
r, 

K
M

D
A

 
10

. 
T

he
 Su

pe
rin

ten
din

g 
En

gi
ne

er
, N

or
th

 C
irc

le,
 S

D
&

SW
M

 S
ec

to
r, 

K
M

D
A

 
11

. 
Th

e 
Su

pe
rin

ten
din

g 
En

gin
ee

r, 
So

ut
h 

Ci
rc

le,
 S

D
&

SW
M

 S
ec

to
r, 

K
M

D
A

 
12

. 
Th

e A
CF

A,
 S

D&
SW

M
 S

ec
to

r, 
K

M
D

A
 

3
.
 Th

e 
E

xe
cu

tiv
e 

En
gi

ne
er

 (
Ci

vil
), 

H
ow

ra
h 

Di
vi

sio
n, 

SD
&

SW
M

 S
ec

to
r, 

KM
DA

, 
alo

ng
 w

it
h 

a 
co

py
 

of
 

or
ig

in
al 

on
lin

e 
pa

ym
en

t 
re

ce
ip

t 
of

 
EM

D
 

su
bm

itt
ed

ele
ctr

on
ica

lly
 o

f 
10

,0
0,

00
0.

00
, 

is 
en

cl
os

ed
 h

er
ew

ith
 f

or
 f

ur
th

er
 n

ec
es

sa
ry

 a
ct

io
n.

 T
he

 O
rig

ina
l t

en
de

r 
alo

ng
 w

it
h 

fo
rm

al
 s

et
s 

of
 

th
e 

su
cc

es
sf

ul
 t

en
de

re
r 

m
ay

 b
e 

se
n

t 
ba

ck
 t

o
 t

hi
s 

of
fi

ce
 f

or
 e

xe
cu

tio
n 

of
 a

gr
ee

m
en

t. 
14

.
R

es
id

en
t 

A
ud

it
 O

ff
ic

er
 (S

ec
to

ria
l W

ing
), 

KM
DA

, U
nn

ay
an

 B
ha

w
an

, S
al

t
La

ke
, 

K
ol

ka
ta

 

Su
pe

rin
ten

din
g E

ng
ine

er 
(C

ivi
l) 

Pl
an

ni
ng

 C
irc

le 
Se

w
er

ag
e, 

D
ra

in
ag

e 
an

d 
So

lid
 W

as
te

 M
an

ag
em

en
t S

ec
to

r 
K

ol
ka

ta
 M

etr
op

oli
tan

 D
ev

elo
pm

en
t A

uth
or

ity
 

Digitally signed by PALLAV KUMAR
MAZUMDAR
Date: 2023.10.06 18:59:59 IST
Location: West Bengal-WB

Signature Not Verified
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Metropolitan Development 
Authority 

OFFICE OF THE SUPERINTENDING ENGINEER PLANNING CIRCLE, SOLID WASTE MANAGEMENT SECTOR KOLKATA METROPOLITAN DEVELOPMENT AUTHORITY BLOCK - A, 6TH FLOOR, UNNAYAN BHAWAN, SALT LAKE, KOLKATA - 700 091 
Memo No.: 19/SE{Plg)/SWM/KMDA/W- 245/2025-2026 

From: The Superintending Engineer (Civil) 
Planning Circle, Solid Waste Management Sector 
Kolkata Metropolitan Development Authority 

0' Joint Venture of 
M/s Pooja Consultation Co 
10-P Sec-15 Near Nest Hospital Sonipat Haryana 131001 & 
M/s Monda! Construction 

Date : 07.07.2025 

West Chandigarh, Kora Chandigarh, Madhyamgram, Kolkata 700130 ~c..;;.su( 
Sub: ,._ Letter of Intent [LOI) for the work of "Bio-mining of Legacy Waste and land Reclamation of dumpsites using scientific method located at different locations (A, B & CJ of Zone-II of Belgachia Dumpsite under Howrah Municipal Corporation on Turnkey basis. (SI No. 03)"- Reg. 

Ref.: 1. Memo No.: 
2. e-NIT no.: 
3. Tender ID: 

01/SE(Plg)/SWM/KMDA/W-125/25-26 dated: 02.04.2025 (SI No. 03) 01/SE(Plg)/SWM/KMDA of 2025-2026 dated: 02.04.2025 (SI No. 03) 2025_KMDA_834472_3 4. Estimated amount put to tender: 
5. Initial Earnest Mon~y Deposit: 
6. Accepted Offer.ed }~ate: 

·. ;,.· 

Rate to be Quoted 
=( 10,00,000.00 (Rupees Ten Lakh Only) 

@ Rs. 343.00 (Three Hundred Forty Three Only) Per MT cost of output legacy waste processed through biomining and bioremediation and scientific disposal of different fractions as per CPCB Guidelines/SWM Rule, 2016 and any other directives/orders issued by the Government of India/Government of West Bengal time to time, from the dumpsite, strictly as per the scope of work inclusive of all Taxes including GST, if any. 7. Approximate Quantity of legacy waste 
To be Biomined utilizing scientific method 
And removed to relclaim the land at Zone-llof 
Belgachia Dump Site : 2,50,000 MT 8. Administrative Approval of the State Urban 
Development Agency vide no. : SUDA-15014-(27)/3/2024-PM SEC(SUDA)-SUDA-5548 Dated 07.07.2025 9. Tendered amount: =( 8,57,50,000.00 10. Sanctioned Project Cost: =( 10,29,00,000.00 
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11. Tender No. assigned: 
a. Scheduled time of completion: 
1'3.1\d.t~oo~ EMt> 

Dear Sir, 

02/SE(Plg)/SWM/KMDA of 2025-26 
15 months (including 60 days installation period) 
~ 1,,s,000. a0 !-

In inviting response to your tender (Part- B) opened on 08.05.2025 for the work as 
mentioned, along with all the references above, this is to inform you that your negotiated offered 
rate @ Rs. 343.00 (Three Hundred Forty Three Only) Per MT cost of output legacy waste 
processed through bioremediation and biomining and scientific disposal of different fractions as 
per CPCB Guidelines/SWM Rule, 2016 and any other directives/orders issued by the Government of 
India/Government of West Bengal time to time, from the dumpsite, strictly as per the scope of 
work inclusive of all Taxes including GST, if any has been accepted by the undersigned for and on 
behalf of Kolkata Metropolitan Development Authority after getting approval from State Level Task 
Force and subsequent issuance of AA&FS by The Director, State Urban Development Agency vide 
Memo No. SUDA-15014-(27)/3/2024-PM SEC(SUDA)-SUDA-5548 Dated 07.07.2025. Total value of 
this work against the approximate quantum of legacy waste of 2,50,000 MT to be bio-mined 
utilizing scientific method and disposal for reclaiming the Zone-fl; of Belgachia Dump Site under 
Howrah Municipal Corporation stands at Rs. 8,57,50,000.00 (Rupees Eight Crore Fifty Seven Lakh 
Fifty Thousand Only). The project cost sanctioned stands at Rs. 10,29,00,000.00 (Ten Core Twenty 
Nine Lakh Only). 

Your offered rate has been accepted strictly as per terms and conditions stipulated in the 
electronic-tender document and KMDA Form No.- I, subject to the following terms & conditions: 

1. That you are to execute the Tender Agreement with Kolkata Metropolitan Development 
Authority (KMDA) in 5 (Five) sets of Tender Documents including KMDA Form No.- I, as will 
be available from Office of the Executive Engineer, ~~- Division, Solid Waste 
Management Sector, KMDA, on non-refundable cash payment of " 600.00 (Rupees Six 
Hundred only) per set. All the formalities are required to be completed within 7 (seven) 
working days from the date of issue of this letter, failing which your tender will be liable to 
be treated as CANCELLED including forfeiture of the Earnest Money deposited with the 
tender without giving any further intimation to you. 

2. That your negotiated offered rate, i.e., @ Rs. 343.00 (Three Hundred Forty Three Only) Per 
MT cost of output legacy waste processed through bioremediation and biomining and 
scientific disposal of different fractions as per CPCB Guidelines/SWM Rule, 2016 and any 
other directives/orders issued by the Government of India/Government of West Bengal 
time to time, from the dumpsite, strictly as per the scope of work inclusive of all Taxes 
including GST, if any, as accepted by the undersigned for and on behalf of KMDA, shall 
remain firm throughout the period of execution of the contract till completion of the work. 
Nothing extra as price escalation shall be paid to you. 

3. That the amount already deposited as Initial Earnest Money Deposit, i.e., ~ 10,00,000.00 
(Rupees Ten Lakh Only), will be converted as a part of initial security deposit. 

4. That the amount of Security Deposit will be 10 % of the contract value, as per 
Memorandum, vide No. 796-F(Y) dated 25.02.2022 of the Finance Department, 
Government of West Bengal. The amount of 2 % of the estimated amount, submitted 
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initially as initial Earnest Money Deposit, will be converted as Initial Security Deposit. 
Balance security of 8 % of the amount of each running account bill, will be recovered from 
each and subsequent bill till the balance of the amount of security deposit is realized. 

5. Nom,al Security deposit shall be refunded only after 12 (twelve) months from the date of 
completion, i.e., handing over of reclaimed cleared land in all respect to respective ULB and 
with full satisfaction of the EiC. 

6. That, if the quantum of legacy waste to be bio-mined utilising scientific method and be 
removed is less than the amount as mentioned, any claim with regard to shortfall of waste, 
will not be entertained by the concerned Superintending Engineer, under any 
circumstances. 

7. That you are to obtain all necessary permissions and/or No Objection Certificates (NOCs) 
from authorities like West Bengal Pollution Control Board (WBPCB) etc., in order to process 
the existing legacy waste dumped at the dumpsite/s, before initiation of the work. KMDA 
may only assist in obtaining these permissions and provide requisite NOCs wherever 
required without any delay. 

8. That the Tender No. has been assigned as 02/SE(Plg)/SD&SWM/KMDA of 2025-2026. This 
Tender No. may please be referred to for all further correspondences. 

9. The Executive Engineer (Civil), Howrah Division, Solid Waste Management Sector, KMDA, 
shall be the Engineer-in-Charge of the above work. 

10. That the time of completion of the work is 15 months (including 60 days installation) 
period from the date of issuance of Formal Work Order. 

11. That you are to abide by your commitment to reclaim 100 % of the land as mentioned in 
the Request for Proposal for Zone-Ill of Belgachia Dump Site under Howrah Municipal 
Corporation. 

12. No Departmental material shall be issued to the contractor in connection with the said 

work. 

13. That you are to produce documents of Labour License from the Labour Department, 
Government of West Bengal, and .under Contract Labour Regulation & Abolition Act 1970 
and West Bengal Contract Labour Abolition & Regulation Rules 1972, with time-to-time 

amendment thereof. 

14. That you are to engage engineering and managerial personnel's as per provision of the 
tender agreement and submit the evidence in this respect in line with your technical 

proposal submitted at time of bidding. 

15. That you are to comply the provisions of Apprentices Act 1961 and the Rules & Orders 

issued from time to time. 
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16. That you are to abide by all the terms and conditions as stipulated in Tender Agreement. 

17. That works should not be executed beyond the permissible limit of the contract without 

prior approval in writing of the appropriate authority. 

18. That any additional work, if required, beyond the tendered quantity upto 25%, should be 

taken up strictly with the concurrence of the Superintending Engineer (Civil), Planning 

Circle, Solid Waste Management Sector, KMDA and the rate for such additional work will be 

considered as 80% of the quoted rate for the increased quantity beyond the tender 

quantity. 

19. That you are to abide by all the terms and conditions laid down in the Request for Proposal 

invited for this work vide e-NIT no. 01/SE(Plg)/SWM/KMDA of 2025-2026 dated: 

02.04.2025. 

20. That the supplementary works, if required, should be taken up with the concurrence of the 

Tender Inviting Authority (TIA). 

21. That you shall have to submit a Work Programme Chart in the form of Bar Diagram using 

PERT /CPM method before starting of the work. 

22. That you are hereby directed to go ahead with the work immediately in consultation with 

the Executive Engineer (Civil), Howrah Division, Solid Waste Management Sector, KMDA, 

who will issue the Formal Work Order. 

23. That the Physical work on biomining must begin within 60 days from the work order 

issuance date. However, processing activities of legacy waste should not commence until a) 

the real-time monitoring system is fully installed, operational, and verified, b) weighbridge 

Calibration Certificate is duly submitted to EiC. 

24. That you have to install permanent weigh bridge of minimum of S0MT capacity (preferably 

pit-less type) and 12m length. The processing capacity of the plant should be at least 1000 

MT per day from the date of commencement of legacy waste processing. 

25. Payment shall be released only when fully functional Real Time Monitoring System, GPS 

monitoring report and in site or weighing location videographic evidence is submitted 

otherwise penal measures shall be taken as specified elsewhere in this document. 

26. That you are to execute a tripartite agreement in accordance with Annexure-13 of the RfP 

on Judicial Stamp Paper of value not less than Rs. 100.00 and revert the same back to the 

office of the undersigned. This shall form a part of contract agreement. 

27. That as per the statutory order of the Labour Department, Government of West Bengal, 1% 

(one percent) cess on the cost of construction will be deducted from the contractors' 

progressive bill in any building or other construction works under Section - 7 of the Building 
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' & Other Construction Workers (RECS) Act, 1996 and Building & Other Construction Workers 

Welfare Cess Act, 1996 and the rule framed hereunder. This cess will be deducted from all 

the running bills and the final bill. 

28. The Biomining of legacy waste utilizing scientific method and it's safe disposal ther_eof for 

ensuring 100% land reclamation has to be carried out strictly in accordance with 
th

e 

provisions delineated in the Request for Proposal (RfP) invited by the undersigned. 

29. That you are to submit the balance amount of 2% of the tendered amount, i.e., the 

additional Earnest Money Deposit (Additional EMD) amounting to Rs. 7,15,000.00 (Rupees 

Seven Lakh Fifteen Thousand Only), in the form of demand draft drawn in favor of 

"KMDA" from a Nationalized/Scheduled Commercial Bank in India payable at Kolkata, that 

will also be converted as balance part of initial security deposit. 

Yours faithfully, 

Superinte~~~il) 
Planning Circle 

Solid Waste Management Sector 

Kolkata Metropolitan Development Authority 

Mem No.: 19/SE(Plg)/SWM/KMDA/W- 245/2025-2026 

Copy fo arded for kind information and necessary action to: 

Date: 07.07.2025 

1. T Commissioner, Howrah Municipal Corporation 

2. The hief Executive Officer, KMDA 

3. The D ector, SUDA 
4. The Sec tary, KMDA 
5. The Joint cretary, UD&MA, GoWB 

6. The Directo f Finance, KMDA 
7. The Chief Engi er-I, Solid Waste Management Sector, KMDA 

8. The Chief Engine -II, Solid Waste Management Sector, KMDA 

9. The Superintendin ngineer, North Circle, SD&SWM, KMDA 

10. The Superintending E ineer, South Circle, SD&SWM, KMDA 

11. The Accounts Officer, So · Waste Management Sector, KMDA 

12. The Executive Engineer (C ii), Howrah Division, Solid Waste Management Sector, KMDA, 

along with a copy of origin I online payment receipt of Earnest Money Deposit of 1' 

10,00,000.00 in favour of KM , is enclosed herewith for further necessary action. The 

Original tender along with formal ets of the successful tenderer may be sent back to this 

office for execution of agreement. 

13. Resident Audit Officer (Sectorial Wing), MDA, Unnayan Bhawan, Salt Lake, Kolkata 

14. The Office Copy 

~ 
Superintending Engineer (Civil) 

Planning Circle 

Solid Waste Management Sector 

Kolkata Metropolitan Development Authority 
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Memo No.: 18/SE(Plg)/SWM/KMDA/W- 244/2025-2026 

Ref.: 

From: The Superintending Engineer (Civil) 

BLOCK - A, 6'" FLOOR, UNNAYAN BHAWAN, SALT LAKE, KOLKATA -700 091 

Sub: 
Reyisol 

PLANNING CIRCLE, SOLID WASTE MANAGEMENT SECTOR 
KOLKATA METROPOLITAN DEVELOPMENT AUTHORITY 

Planning Circle, Solid Waste Management Sector 
Kolkata Metropolitan Development Authority 

OFFICE OF THE SUPERINTENDING ENGINEER 

M/s ROLZ INDIA WASTE MANAGEMENT PVT LTD 

1. Memo No.: 

Nagor Parishad, Bhilwara Compost Plant, Kheer Khera Sanganer, Bhilwarg, Rajasthan 
311011 

2. e-NIT no.: 
3. Tender ID: 

Letter of Intent (LOI) for the work of "Bio-mining of Legacy Waste and land Reclamation of 
dumpsites using scientific method located at different locations (A, B & C) of Zone-lIl of 
Belgachia Dumpsite under Howrah Municipal Corporation on Turnkey basis. (Sl No. 01)"- Reg. 

4. Estimated amount put to tender: 
5. Initial Earnest Money Deposit: 
6. Accepted Offered Rate: 

9. Tendered amount: 

01/SE(Plg)/SWM/KMDA/W-125/25-26 dated: 02.04.2025 (SI No. 01) 
01/SE(Plg)/SWM/KMDA of 2025-2026 dated: 02.04.2025 (SI No. 01) 
2025_KMDA 834472_1 

11. Tender No. assigned: 

7. Approximate Quantity of legacy waste 
To be Biomined utilizing scientific method 
And removed to relclaim the land at Zone-llof 

Belgachia Dump Site 

10. Sanctioned Project Cost: 

Rate to be Quoted 

8. Administrative Approval of the State Urban 

Development Agency vide no. : 

19: Scheduled time of completion: 
I3. Addional EMD 

10,00,000.00 (Rupees Ten Lakh Only) 

Kolka�a 
Metropolitan 
Development 

Authority 

@Rs. 343.00 (Three Hundred Forty Three Only) Per 
MT cost of output legacy waste processed through 
biomining & bioremediation and scientific disposal 
of different fractions as per CPCB Guidelines/SWM 
Rule, 2016 and any other directives/orders issued 
by the Government of India/Government of West 
Bengal time to time, from the dumpsite, strictly as 
per the scope of work inclusive of all Taxes 

including GST, if any. 

:2,50,000 MT 

Date: 07.07.2025 

8,57,50,000.00 

SUDA-15014-(27)/3/2024-PM SEC(SUDA)-SUDA 
5547 Dated 07.07.2025 

10,29,00,000.00 
01/SE(Plg)/SWM/KMDA of 2025-26 
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Dear Sir, 

In inviting response to your tender (Part- B) opened on 08.05.2025 for the work as 
mentioned, along with all the references above, this is to inform you that your negotiated offered 
rate @ Rs. 343.00 (Three Hundred Forty Three Only) Per MT coSt of output legacy waste 
processed through biomining and bioremediation and scientific disposal of different fractions as 
per CPCB Guidelines/SWM Rule, 2016 and any other directives/orders issued by the Government of 
India/Government of West Bengal time to time, from the dumpsite, strictly as per the scope of 
work inclusive of all Taxes including GST, if any has been accepted by the undersigned for and on 
behalf of Kolkata Metropolitan Development Authority after getting approval from State Level Task 
Force and subsequent issuance of AA&FS by The Director, State Urban Development Agency vide 
Memo No. SUDA-15014-(27)/3/2024-PM SEC(SUDA)-SUDA-5547 Dated 07.07.2025. Total value of 
this work against the approximate quantum of legacy waste of 2,50,000 MT to be bio-mined 
utilizing scientific method and disposal for reclaiming the Zone-of Belgachia Dump Site under 
Howrah Municipal Corporation stands at Rs. 8,57,50,000.00 (Rupees Eight Crore Fifty Seven Lakh 
Fifty Thousand Only). The project cost sanctioned stands at Rs. 10,29,00,000.00 (Ten Core Twenty 
Nine Lakh Only) 

Your offered rate has been accepted strictly as per terms and conditions stipulated in the 
electronic-tender document and KMDA Form No.-l, subject to the following terms & conditions: 

1. That you are to execute the Tender Agreement with Kolkata Metropolitan Development 
Authority (KMDA) in 5 (Five) sets of Tender Documents including KMDA Form No.- 1, as will 
be available from Office of the Executive Engineer, Howrah Division, Solid Waste 

Management Sector, KMDA, on non-refundable cash payment of * 600.00 (Rupees Six 
Hundred only) per set. All the formalities are required to be completed within 7 (seven) 
working days from the date of issue of this letter, failing which your tender will be liable to 
be treated as CANCELLED including forfeiture of the Earnest Money deposited with the 
tender without giving any further intimation to you. 

2. That your negotiated offered rate, i.e., @ Rs. 343.00 (Three Hundred Forty Three Only) Per 
MT Cost of output legacy waste processed through bioremediation and biomining and 
scientific disposal of different fractions as per CPCB Guidelines/SWM Rule, 2016 and any 
other directives/orders issued by the Government of India/Government of West Bengal 
time to time, from the dumpsite, strictly as per the scope of work inclusive of all Taxes 

including GST, if any, as accepted by the undersigned for and on behalf of KMDA, Shall 
remain firm throughout the period of execution of the contract till completion of the work. 
Nothing extra as price escalation shall be paid to you. 

3. That the amount already deposited as Initial Earnest Money Deposit, iie., 10,00,000.00 
(Rupees Ten Lakh Only), will be converted as a part of initial security deposit. 

4. That the amount of Security Deposit will be 10 % of the contract value, as per 
Memorandum, ide No. 796-F(Y) dated 25.02.2022 of the Finance Department, 

Government of West Bengal. The amount of 2 % of the estimated amount, submitted 
initially as initial Earnest Money Deposit, will be converted as Initial Security Deposit. 
Balance security of 8 % of the amount of each running account bill, will be recovered from 
each and subsequent bill till the balance of the amount of security deposit is realized. 
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5. Normal Security deposit shall be refunded only after 12 (twelve) months from the date of 
completion, i.e., handing over of reclaimed cleared land in all respect to respective ULB and 
with full satisfaction of the EIC. 

6. That, if the quantum of legacy waste to be bio-mined utilising scientific method and be 
removed is less than the amount as mentioned, any claim with regard to shortfall of waste, 

will not be entertained by the concerned Superintending Engineer, under any 
circumstances. 

7. That you are to obtain all necessary permissions and/or No Objection Certificates (NOCs) 
from authorities like West Bengal Pollution Control Board (WBPCB) etc., in order to process 
the existing legacy waste dumped at the dumpsite/s, before initiation of the work. KMDA 
may only assist in obtaining these permissions and provide requisite NOCs wherever 
required without any delay. 

8. That the Tender No. has been assigned as 01/SE(Plg)/SD&SWM/KMDA of 2025-2026. This 
Tender No. may please be referred to for all further correspondences. 

9. The Executive Engineer (Civil), Howrah Division, Solid Waste Management Sector, KMDA, 
shall be the Engineer-in-Charge of the above work. 

10. That the time of completion of the work is 15 months (including 60 days installation) 
period from the date of issuance of Formal Work Order. 

11. That you are to abide by your commitment to reclaim 100 % of the land as mentioned in 
the Request for Proposal for Zone-l of Belgachia Dump Site under Howrah Municipal 
Corporation. 

12. No Departmental material shall be issued to the contractor in connection with the said 
work. 

13. That you are to produce documents of Labour License from the Labour Department, 
Government of West Bengal, and under Contract Labour Regulation & Abolition Act 1970 
and West Bengal Contract Labour Abolition & Regulation Rules 1972, with time-to-time 
amendment thereof. 

14. That you are to engage engineering and managerial personnel's as per provision of the 
tender agreement and submit the evidence in this respect in line with your technical 
proposal submitted at time of bidding. 

15. That you are to comply the provisions of Apprentices Act 1961 and the Rules & Orders 
issued from time to time. 

16. That you are to abide by all the terms and conditions as stipulated in Tender Agreement. 
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17. That works should not be executed bevond the permissible limít of the contract without 

príor approval in writing of the appropriate authority. 

18. That any additional work, if required, beyond the tendered quantity upto 25%, should be 

taken up strictly with the concurrence of the Superintending Engineer (Civil), Planning 

Circle, Solid Waste Management Sector, KMDA and the rate for such additional work will be 

considered as 80% of the quoted rate for the increased quantíty beyond the tender 

quantity. 

19, That you are to abide by all the terms and conditions laid down in the Request for Proposal 

invited for thís work vide e-NIT no. 01/SE(Plg)/SWM/KMDA of 2025-2026 dated: 

02.04.2025. 

20. That the supplementary works, if required, should be taken up with the concurrence of the 

Tender Inviting Authority (TIA). 

21. That you shall have to submit a Work Programme Chart in the form of Bar Diagram using 

PERT/CPM method before starting of the work. 

22. That you are hereby directed to go ahead with the work immediately in consultation with 

the Executive Engíneer (Civil), Howrah Division, Solid Waste Management Sector, KMDA, 

who will issue the Formal Work Order. 

23. That the Physical work on biomining must begin within 60 days from the work order 

issuance date. However, processing activities of legacy waste should not commence until a) 

the real-time monitoring system is fully installed, operational, and verified, b) weighbridge 

Calibration Certificate is duly submitted to EIC. 

24. That you have to install permanent weigh bridge of minimum of 50MT capacity (preferably 

pit-less type) and 12m length. The processing capacity of the plant should be at least 1000 

MT per day from the date of commencement of legacy waste processing. 

25. Payment shal be released only when fully functional Real Time Monitoring System, GPS 

monitoring report and in site or welghing location videographic evidence is submitted 

otherwise penal measures shall be taken as specified elsewhere in this document. 

26, That you are to exccute a tripartite agreement in accordance with Annexure-13 of the RfP 

on Judiclal Stamp Paper of value not less than Rs. 100.00 and revert the same back to the 

office of the undersigned. This shall form a part of contract agreement. 

27. That as per the statutory order of the Labour Department, Government of West Bengal, 1% 

(one percent) cess on the cost of construction will be deducted from the contractors' 

progresslve bll In any bulldilng or other construction works under Section 7 of the Building 

& Other Construction Workers (RECS) Act, 1996 and Building & Other Construction Workers 

Wellare Cess Act, 1996 and the rule framed hereunder. This cess will be deducted from all 

the runnlng blls and the final bll. 
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Z3. The Biomining of legacy waste utilizing scientific method and it's safe disposal thereof tor 

ensuring 100% land reclamation has to be carried out strictly in accordance with the 

provisions delineated in the Request for Proposal (e-RfP) invited by the undersigned. 

Z9. That you are to submit the balance amount of 2% of the tendered amount, i.e., the 

additional Earnest Money Deposit (Additional EMD) amounting to Rs. 7,15,000.00 (Rupees 

Seven Lakh Fifteen Thousand Only), in the form of demand draft drawn in favor of "KMDA" 

from a Nationalized/Scheduled Commercial Bank in India payable at Kolkata, that will also 

be converted as balance part of initial security deposit. 

3. ThèQirector, SUDA 
4. The Seçretary, KMDA 

Memo No.: 18/SE(Plg)/SWM/KMDA/W- 244/2025-2026 
Copyforwarded for kind information and necessary action to: 

1.\The Commissioner, Howrah Municipal Corporation 
2. The Chief Executive Officer, KMDA 

5. The Joint^ecretary, UD&MA, GoWB 

Yours faithfully, 

6. The Directorof Finance, KMDA 

Superintending Engineer (Civil) 
Planning Circle 

Solid Waste Management Sector 
Kolkata Metropolitan Development Authority 

7. The Chief Engeer-l, Solid Waste Management Sector, KMDA 
The Chief Enginear-l, Solid Waste Management Sector, KMDA 

9. The Superintending Engineer, North Circle, SD&SWM, KMDA 
10. The Superintending Engineer, South Circle, SD&SWM, KMDA 
11. The Accounts Officer, Sols Waste Management Sector, KMDA 

Date: 07.07.2025 

12. The Executive Engineer (CiVNr, Howrah Division, Solid Waste Management Sector, KMDA, 
along with a copy of originalonline payment receipt of Earnest Money Deposit of 
10,00,000.00 in favour of KMDA, enclosed herewith for further necessary action, The 
Original tender along with formal sets\of the successful tenderer may be sent back to this 
office for execution of agreement. 

13. Resident Audit Officer (Sectorial Wing), KMD Unnayan Bhawan, Salt Lake, Kolkata 
14. The Office Copy 

Superintending Engineer (Civil) 
Planning Circle 

Solid Waste Management Sector 
Kolkata Metropolitan Development Authority 
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